
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 21/08/2026

(2012) 03 PAT CK 0137

In the Patna High Court

Case No : CWJC No. 5715 of 2012

Ravi Kant Bharti APPELLANT

Vs

The State of Bihar and Another RESPONDENT

Date of Decision : 26-03-2012

Acts Referred:
Constitution of India, 1950 — Article 226

Citation : (2012) 3 PLJR 528

Hon'ble Judges : R.M. Doshit, C.J;Birendra Pd. Verma, J

Bench : Division Bench

Advocate : Anil Kumar Dwivedi, Rana Ishwar Chandra, for the Appellant; Lalit 
Kishor, Vikash Kumar and Mr. Sanjay Pandey, for the BPSC, for the Respondent

Final Decision : Dismissed

Judgement

Hon''ble R.M. Doshit, Chief Justice

1. This petition under Article 226 of the Constitution is fifed by one Ravi Kant
Bharti to challenge the public advertisement published by the Bihar Public
Service Commission on 14th February, 2012 in respect of recruitment to Bihar
Civil Service (Judicial Branch) in so far as it prescribes the minimum age of 22
years as on 1st August, 2011. Learned Advocate Mr. Anil Kumar Dwivedi has
appeared for the petitioner. He has submitted that the petitioner has obtained
B.A. L.L.B. degree from Chanakya National Law University in 2010. However, he
did not attain the age of 22 years as on 1st August, 2011. The petitioner has
thus been non-suited for appointment to Bihar Civil Service (Judicial Branch). He
has submitted that the prescription of minimum age shall be advanced to 22
years as on 1st August, 2012 so that the petitioner becomes eligible to compete
in the selection process pursuant to the impugned advertisement.

2. We may first note that the petition does not reveal that the petitioner is a law
graduate and but for the age, he is eligible for appointment to Bihar Civil Service
(Judicial Branch).

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ravi-kant-bharti-appellant-hash-the-… Page 1 of 2



3. We have noticed that the prescription of eligibility is in consonance with the
Bihar Civil Service (Judicial Branch) (Recruitment) Rules, 1955; particularly Rule
6 thereof. Petition is devoid of any merit. The petition is accordingly dismissed in
limine.
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